
FORM A
PUBLIC ANNOUNCEMENT

(Under Regulotion 5 of the lnsolvency and Bonkruptcy Boord of tndia (lnsolvency Resolution process of
Corporote Persons) Regulotions, 2016)

FORTHE ATTEMTION OFTHE CREDITORS OF BOURN HALL INTERNATIONAT INDIA PRIVATE LIMITED
RELEVANT PARTICULARS

1. Name of the corporate debtor Bourn Hall International India
Private Limited

2. Date of Incorporation of Corporate Debtor 2s10812009
3. Authority under which corporate debtor is incorporat edl

registered
Registrar of Companies, Haryana &
Delhi , Delhi

4. Corporate ldentity No./ Limited Liability ldentification No. of
corporate debtor

u93 000HR2 009FTC0 39 4t 4

5. Address of the Registered office and principal office (if any)
of corporate debtor

Block G, Greenwood City,
Sector- }, Gurgaon - 122001

6. lnsolvency commencement date in respect of corporate
debtor

29th May, 2O2O

7" Estimated date of closure of lnsolvency Resolution Process 24th November 2O2O
",,8. Name and Registration Number of tnsolvency Professional

acting as interium resolution professional
MADAN GOPAT JINDAL
lP Registration No.:
I BB I/l PA-002/t P-N00137 I 2OL7 -
L&lLO3s2

9. Address and Email of the interium resolution professionat, as
registered with the Board

M.G. Jindal & Associates, SCO i l-8,
4th Floor, Jandu Tower, G.T. Road,
Miller Ganj, Ludhiana (punjab)-
141003
mRiindal@smail.com

10. Address and Email to be used for correspondence with the
interim resolution professional

M.G. Jindal & Associates, SCO I l-8,
4th Floor, Jandu Tower, G.T. Road,
Miller Ganj, ludhiana (punjab)-
141003
meiindal@smail.com

11. Last date for submission of claims 12th June, 2O2O
12. Classes of creditors, if any, und.

(6A) of section 2L, ascertained by the interim resotution
professiona I

Not applicable

13. Name of the lnsotvency profession

Authorised representative of creditors in a class (Three
names for each class)

Not applicable

L4, (a) Relevant forms and
(b) Details of Authorized representatives are available at:

(a) Web !ink:
http: 'hbi.gov.in ' ..me " wnloads
(b) not applicable



Notice is hereby given that the Hon'ble National Company Law Tribunal, Chandigarh Bench,Chandigarh
has ordered the commencement of a corporate insolvency resolution process of the Bourn Hall
lnternational lndia Private Limited on 29.05.2020.

The creditors of Bourn Hall lnternational lndia Private Limited, are hereby called upon to submit their
claims with proof on or before 12th June, 2O2O to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

(

MADAN GOPAL JIruONT

IP Registration No.
tBBt/tpA-o o2ltp-Noo 137 l2OL7 -L8/ 103s2

Name and Signature of lnterim Resotution Professional)
Date: 29.05.2020
Place : Ludhiana
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